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Farakka Barrage Schome

286. Dr. Ranen Sem:
Shri Dhireswar Kalita:
Shri Yashpal Singh:

Will th> XMinister of Irrigation and
Power be pleased to state:

(a) whether Government have re-
ceived the progress report of
Barrage scheme;

(b) if po, the details thereof;

(¢) the steps taken to speed up the
construction; and

(d) whether the scheme will be com.
pleted by the target date?

The Minister of Irigation and
Power (Dr, K .L. Ra0): (a) Progress
Reports on the Farakha Barrage Pro-
ject are received every moith.

(b) The works in the river portion
have been taken up from both the
banks. Briefly the position is as under:

(i) Left Bank Works

Concreting of upstream and
Down-8tream Return
Walls, R.C.C. Flank-Walis
and upstream Floor Block
of the Lef; Abutment
have been completed All
concrete works, so far as

the Left Abutment &
concerned. are completed.
Parthwork for spillway

upto 32 days (from Left
Bank) are completed ex-
cept minor excavation,
dressing etc.

(il) Right Works
Work on the right bank ig in

progressing

lovela. Stone pitching and
C.C. Block protections on
the Downstream are in
progress.

(ii}) Bridge over Farakke Barvege

mm&dm have been
and conetrx-
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tion of the Bridge has
commenced.

(iv) Federal Canal

progress
excavation is being done
et the rate of about 200 to
250 lakh Cft. Upto end of
April, 1067, a total of 3500
lakh Cft. of excavation
has been done.

(c) and (d). Work on the Farakka
Barrage ang the Feeder Canal has
made satisfactory progress. It is ex-
pected that the Project will be com-
pieted substantially by 1970-71. The
Progress iz constantly under review
and measureg to remove botllenecks
and difficulties, as and when confront-
ed, are taken at the highest level,

D.A. To State Government Employees

287. Dr. Ranen Sen:
Shri Sidheshwar Prasad:
Shri A. B. Vajpayee:
Shri N. 8. Sharma:

Wil} the Minister of Finante be
pleascd to state:

(8) whetber it is o fact thet dille- '
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Central Goverauieni o graal help to
the States to enable them to give ade-
qguate dearness allowance to the State
employees to compensate the rise in
the cost of living in the recent period;

(b) whether the matter wag also
recently discussed by the Chief Minis-
ters with him; and

(¢) if so, the reaction of Government
thereto and the outcome of the dis-
cussions?

The Deputy Prime Miunister and
Minister of Finance (Shri Morarji
Desai): (a) and (b). Yes, Sir

(c) It has not heen pessible for the
Centre to give any assurance of as-
sistance to the States because the cost
of State administration has to be paid
for by the State Governmentg them-
selves who have to run their own ad-
ministration and establishment.

Narmada Valley Project

288, Shri Virendra Kumar Shah:
Shri Sradhakar Supakar:
Shri N. K. Laskar:

Shri Yashpal Singh.
Shri S. C. Samanta:
Shri D, N. Patodia:
Sari Manibhai J. Patel:
Shri C. C. Desai:

Shri R. Barua:

Will the Minister of Irrigation and
Power be pleased to state:

{(a) whether there has been any dis-
cussion between the Chief Ministers of
Madhya Pradesh and Gujarat about
the Narmada Valley Project; and

(b) if so, the result thereof and the
attitude of the Central Government to
the matter? .

The Minister of Irrigation & Power
(Dr. K. L. Rao): (a) Not yet.

(b) Does not arise.

‘No-Baby’ Year

289. Shri Hem Barua:
Shrj Swell:
Dr. Karni Singh:
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Shrimatj Nirlep Kaur:

Shri Barrow:

Shri Koizi Birua:

Shri B. S. Sharma:

Shri Onkar Lal Berwa:

Shri Sradhakar Supakar:

Shri N. R. Laskar:

Will the Minister of Health and.
Fainily Planning be pleased to state:

(a) whether it is a fact that he has
proposed a holiday on the birth of chil-
dren in the country for a year or so;
and

(b) if so, the practical measures.
Government propose o help people to
observe this holiday?

The Deputy Miaister in the Minis-
try of Health ang Family Planning:
(Shri B. S. Murthy): (a) Yes, the
Union Minister of Health and Family
Planning has appealed to the newly
weds not to have babies for atleast a
year or SO,

(b) The practical measures avail-
able to such couples include (i) use
of conventional contraceptives and
(ii) I.U.C.D.—for which free or highly
subsidized supplies and free services
have been made available by Govern-
ment.

Supreme Court Judgment on
Promotion of Income-Tax
Officers

290. Shri Madhu Limaye:
Shrj S. M. Banerjee:
Dr. Ram Manohar Lohia:
Shri Georgé Fernandes:

~Will the Minister of
pleased to state:

Finance be

(a) whether Government's attention
has been drawn to the Supreme-
Court’s judgment declaring promotion
of Income-Tax Department Officers
from lower ranks in excess of the
number laid down in the rules illegal;

(b) the effect of this on the claim
of direct recruits;

(c) its effect on the legality of the
order passed by the illegal promotee
officers in the Income-Tax Department;
and





